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shri dgiﬁgié*i“d}ixyggiiék“Jf;Lﬁ“:, L : Appiicanﬁis) o

Serutiny Officer,

CENTRAL ADMINISTRAT IVE TRIBUNAL -
HYDERABAD BENH ; HYDERABAD

ORTGINAL APPLICATION No. ~ ~ OF 1992

Versus

!1/369

Respondent (s)

This Applieation has been submitted to the Tribunal by
“YVW\._D4 ‘L/~CD{*5;¥;L_W¢21923;{- ' Advocate

under Section 19 of the Administrative Tribunal act. 1985 and

same has been scrutlnlsed with reference to the points mentloned— -

in check llst in the 11ght of the prov181ons contalnud in the -

,Admlnlstratlve Tribunal (Procedure) Rules, 1987.

The Appliczticn has been in order and may be listed

for admission on B **ikf@ o .

4’
. —

puty Registrer (J)



Particufars to be examined : Endorsement as to result of examination

10.

1i.

12.

13.

14,

15.

16.

17.

is,

Has the index of documents bzen filed and has the ANIC

paging been done properly ?

Have (he chronological details of representations

made and the outcome of such -representation been” %‘7

indicated in the application ?

before any <ourt of law or any other Bench of the

Is the maiter raised in the application pending ﬁ
Tribunal 7

Are the applicationfduplicate copy/spare copies
signed ? C(

Are extra copies of the application with annexures
filed.

(a) Identical with the original . - "’k
(b) Defective B ‘ ¢
¢) Wanting in Annexures

NO cciveireiees [Page NOS. i el

d Distinctiy Typed ?

fl

Have full size envelopes bearing full address of 7
the Respondents been filed ? j

Are the given addresses, the registered addresses ? %

Do the names of the parties started in the copies, !
tatly with those indicated in the application ? >

Are the translations certified to be true or sup-

ported by an affidavit afflrmmg that they are At ~

true ?

Are the facts for the case mentione under 1tcm
No. 6 of the application. .

{a) Concise ?

(b) Under Distinct heads 1-

h

{¢) Numbered consecutively t

{d)} Typed in double space on one side of the . Z/"\

paper ?

Have the particulars for interim order prayed for, ‘;.,\

stated with reasons?

b

i .

K4

e el il . .



CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

....................................................................

RESPONDENT (5) ... 9 D3 48).. Yoy un A3 @'vz

APPLICANT (5) ... ).?-.—fﬂf .

Endorsement as to result
of examination

Particulars to be examined

1. Is the application Competent ? 'Z(

2. (a) Is the application in the prescribed form ?

(by Isthe application in paper book form ?

application been filed ?

7

(¢) Have prescribed number complete sets of the 7

3. Is the application in tin'n: ? (-L\
If not by how many days is it beyond time ?

His sufficient cause for not making the applica»  —-
tion in time, stated ? :

4, Has the document of authorisation | Vakalat ZL,
name been filed 7 : S

7’5. " fs the application accompanied by B.D. IIPO a
for Rs. 507 Number of B.D.|IP.O. to be ‘%L
recorded.

: 6. Has the copy/copies of the 0|dcr (s) against whlch : -NZ‘ Q
the application is made, been filed ?

7. (a) Have the copies of the documents relied upon jpl[ &
by the applicant .and mentioned in the appli-
cation been filed ?

(b) Have the documents referred to in (a) above A tC -
duly attested and numbered accordingly ?

(c) Are the documents referred to in {a) above
neatly typed in double space ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH

G.A.No;'. C?é)_ of

4

Between:

P.5iva Prasadas Rao.
AND

The Sub-Divisional Inspector
(postal) Vuyyuru, Krishna dlstrlct.
and 3 others.

CHRONOLOGICAL EVENTS

kR s it oyt

(2

1992

e+ Applicant

»+ Respondents

P - K e e mem am e e s

S.No. Date Particulars
te 29.3.1988 Memo No.BE/217 issued by 2.
the second respondent.
2v 12-11«1891 The first respondent has o2
' sent notice for verification. *
3. 16~-11-1901 Applicant has produced the ' 2;
the documents for verification. *
4. 4-6-1988 Regd. title deed in D.No.1102/88. 2.
5. d8-12-1991 The applicant has submitted a 3
representation to the second ¢
u rgspandant.
6. 10-9-1964 Notification No.6/63/60-Disc, 3

HYDERABAD, ' CFZ7LA#2/1 Ej’—%gﬂw

DATED : 5-2-1992,

COUNSEL FOR THE APPLICANT.
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE TRIBUNALS
/ZUJéﬁiiZ:Lw L
0.A.NO: Qb of 1992,
Betwesns: -
P.Siva Prasada Rao. .. oApplicant.
AND
The Sub-Divisional Inspector (Postel)
Vuyyuru - 521 165, Krishna District :
and tiﬁgothars. .+ Respondents.
INDEX
- Ko K e X X m X o XK o Ko Ko Ko X o X X0 X o X 2 K m X K= K om K= X o Kam X =X o X o Yo X o= X X o= Ko X e Ko X
S.NO:s Description of Decuments. Page Nos.
e -x-xx~x-x-x-x-x-x-x-x-x-x-x—x«x-x-x-x-x-x-xux-x-x—x-x-x-x—x-x-x~x-x-
1. 'Original Application. 1 = 5.
2. Memo NoB2/217, dt.29.3.88. | A- 1.
- 3. Sub-Divisional Inspector
Procgs. dt.12.11.51. . A -llL
4. Representation to Post Mater General, _
A.P.Vijayawada, dt,28.12. 1991. A -I1I.
- X X X =X X X=X e K e Xow B X K K m X =X e X o X = X X X 0o X o X X e X oom X o0 Xm0 Ko X Ko X XX o X o

Hyderabad, >aQ»$s¢@LR3wapAg§£uu

Dt.®.1.1992. ‘ SIGNATURE OF THE APPLICANT.
Y .
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD. .
o
0.A.NO: . OF 1992,

For use in Tribunal's Office:~

Pate of Filing $ -

Registration No: s =

for REGISTRAR.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD BENCH.
O.A.Noe Qb . of 1992
Betwaens

PeSiva Prasada Rao,
s/0. Guravaiah,
aged 27 years,
Kodurupadu, Bavulupadu Mandal,
Krishna District. ss Applicant
1. The 5ub Biviéibnal Inspector (Pestal),
_ Vuyyuru - 521 165 Krishna district..

2. The Senior Superlntendent (Postal),
Vijayewada Bivision,’ .
Vijayawada - 520 001.

3+ The Paost Masiter General,
- GePe D. Hyderabad - Ao P.'_';

4. G, %ﬁi*g Prasad, s/os Veera Swamy,
aged 35 years, B.P.M.
Kodurupadu Post Office,
Bavulupadu Mandal, Krishna Dist. «+ Respondants.

 DETAILS OF THE APPLICATION
1« Paxticulars of the Applicant s
As shown in the cause title.

Address for service of Notices : M/s. M.V.DURGA PRASAD &
Y.Ve RAVI PRASAD .
- " Advdcates
d7«Indiransgar,
Vijayanagar Coleny,’
HYDERABAD - 500 457.
2. Particulars of the Respondents :=
As shown in the casse title.
3. Particulars of the order against which application is made 3
QUestipning thaﬂgelaq#iananuthe fqufth respondent
herein, for the post of Sub Post Master at Kodurupadu,
Krishna District.by the Respondents 1 and 2 hereine

1



4, Juris ct;on af the Tr Tribunal s

Tha appllcant declares that the subject matter
uf'the order against which thay wants redressal is within

the jurisdictien of the Tribunalan @V 37 ¢ G e Adisst s lisie.
. Tor b el el _

5.; Limitation ¢ S .

; The appl;cant further declares that .the
a#plicatiop is within the limitation prescribed in Sdc.21
of the Administrative Tribunals Act, 1985.

.]' S ,I
6% Facts of -the Case 3

| g e e
(a) It s submit?eﬁ~ﬁhat tha‘§a99n§ﬁrasponden?‘byf§
his Memo No.BE/217, dt.29.3.1988, matifisd has called for
épp;icatipps from thg_elié@bla“cgpdidatgs to'the pq;t‘of
éxtra-ﬂepa;tmentalSUb Puétrﬂaater at Kodurupadu branch
éost.ﬁffice under the Sub;Post Ufficef:Vee?avalli, Krishna
éistrictf About 10 candid@%aslincluding thg_appli;ant and
fha fnprth-reSppndent have made their applications. The
first respondent has sent notice for verification on 1211991
:that he would be- mandugiing visiting the Kodurupadu village
kn 16=~11=1951 and therefére. thabgpplican% shallAbglpresent
;with eriginal cgrt;ficgté and dop@mept for verification.
;The applicant has ﬁroduc;d the'origibals of the nativity
cartlfzcate from the Mandal Revenue folcar. record-shest
: from the Head Mester, N.C.E.M.E. School, Kodurupadu. The

| Seconda;y»Schcn; Cert;f;cata.fram‘tha Board of Secondary

, Education, A«Psy the Cq@mqqity_@e;tifi@a#g issued by the then

Tehsilder, Nuzivid , Income Certificate from ths M,R.0.

Bapulapadu, Ownership of the Building Certificate with valuation
from the Gram Panchayay} Kodurupadu end his original title deed
dt.4-6-1988 ( D.Ne. 1102/88, on the file of Sub-Registrar, Kanu

having already submitted the copies of these documents.



(B) It dis submitted that the first respondent has
verified the documents produced by the applicatnt and other
candidates including the fourth respondent end did not
conduct any interview except asking qygsﬁioné incidentdal
to_fhe've;ifi;atian_qf”the.dqqqmgnts ﬁ;oducgd‘by‘tha ;espantive
candidates. It is learnt by the applicant that the first

- respondent has squitteq_a report recemmending tbgupamelof

the foqrtb';equndenﬁ“ﬁn!qtgp;dipglynfhg sacgnd‘requddent _
selected the fourth respondent for the post of Sub-Post Master,
Kndurupadu on learning about the select;on, the appl;cant has
,igaglgtggpresentatlan an 28&12-1991 haz B’ ‘to the second
respondent, but the se;cnd rgspcp@enthls_guing ahead with issuing
aﬁpointmgntiordgr to the fgu;th.;gsppndgny_Withautlgansidering
khe represeptat;onrqf'the applicant, hence, this original

aﬁplicatinny xhe for the following grounds 3

GROUNDS

(i) The selection of the fourth respondent is illegal,

arbitrary end without any basis.

(ii) The respondent failed to follow the procedure
1éid_dowh uncder the E.D.Ae Conduct and Service Rules,

Notification No.6/63/60-Disc, dt.10=9-1964.

(dii)  Tbe respondents have not conducted any oral or
ﬁ;itign test and Fhe.sglgcfian wag made purely on the basis

of certificates and other documents produced by the respective
cﬂndldatgs. The applzcant has _passed 10th Class and ha is having

better educat;onal qualifications and belongs to Backward Class
() -

caste and hia_having”his_own‘aq;opcdation which is a pacca
building in the Central locality of the village and is therefore

he is the more eligible candidate of all.khs



’3)

(iv) The respondent authnrztlas failed to see that the

- " selected and
.fourth respondent is not eligible ta be/appo;nted for the,
post Sub-Post Master as ‘he is already = beneficiary af
under‘the Gramodaya Scheme and has taken a loan of Rs.15, DDO/-
from the State ﬁﬁﬂkdqf"iﬁdiﬁz.ﬁﬁﬂ“maﬂ.4909tiQ9 for rﬂﬂ“iﬂg '
* bribk manufacturing unit and has conmitted a default and
thergfére,_such a person cannot be selected for the post

of Sub-Post Master.

{v) o Thé raqun@entngéghqritﬁesipughtth:ﬁav?fagah that
th;_fau;th.;QSpqndent does not own any houss in his name and
‘therefore, ineligible to be selecteds

(vi) ., The respondent suthorities failed to see that the

Gra; Panchayat passed a resclution and sent the same to the
respondents stating that the applicant's house is situated

in the central locality of the village anq the fourth respendentts
residence is in a corner plasce of the yi;;age_and under the |
Rules sxd the respondent shallvconsiQer all the objectidﬁs

which they have failed to do and thereforse, the selection

of the fourth respondent is bad.

{vii) ~ The respendent authorities ought to have selected
the ;pplicapg, who ;s hgvipg‘bgttgr qgal%fica@ioys( and

sufficient income and prOpsrtieé’as required under the Rules.

“Te ‘ The applicaent has declares that he has availed
of all the iamediqs available to them under the reslevant

sgervice rulps etce.

8 The applicant further declared that he has not
filed any Writ, Suit or any other proceedings in this rd@gard

in any court or Tribunal.
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9., Main Relief:=-

for the reasons stated ébuve, it is therefore,
prayed that this Hon'ble Tribunal may be pleased to
declare éhé selection of the fourth respondeant as E.D.Sub-Post
Maéter. Kodurupadu, Krishna-ﬂiétrict by respondents 1 and 2
as illegal, arbitrary and void and further that the applicant
is enti£led ta be'seiscféd-énd'appointed for the said post

and pass such ather order.or orders as may be just and prbper.

10, Interim Relief:~-

It is therefore prayed that this Hon'ble Tribunal
may be'pleaéad to stay the appointment of the fourth respondent’
pending disposal of the Original Application and pass such

other order or orders as may be just and proper.

11. Particulars of the Postel Order:-
(i)} No. . . . : :
(ii) Amount of R, 50/= (O 4 433 %9§L ,
(iii) Date:- LN 17 - | o
12. List aof Enclosuress-
(i) Vakalat.

. | o :
~ {ii) Covers. | - m;ﬁ/

- LP.0.|
{(iii) Bostal Urders:

YERIFICATION

1 am the above applicant, which is under the administrativ
contrel of the respondents herein, hereby verify that the-contents
of paras 1 to 10 are true to my personal knowledge and beliaﬁad
to be true on legal advies and that 1 have not suppressed any
matér;al facts. '

/o ?dg\\’m ?QM&M

Hyderabad,

‘Dt.5.1.1992ﬂ | SIGNATURE OF THE APPLICANT.

¥

COUNSEL FOR THE APPLICANT.
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Notification for ED SPM/BPM Past te be issmed by Bvl., Sﬁpdt._

T T | aesp.PBST/Acx.nus

. - DEPARTMENT OF .POSTS.
Office of the SriSupdé. Post- Uffxces, V;Jaydwada BlVlSlOn

o Vijayawada 520001, |
Memo Noo(W7217 dated at Vijayawada-1 the 29-3-88
- NOTIFICATION -
1. AppliCatiOhédiﬁmfﬁé endlqsed ferm are invited f;om
eligible candidates for selection to the post of Extra-Depart-
mental Sub-Poatmastei/Extré—Dapartmental Brench Postmaster at

R ,'. e e e e e .t.ED/SUb Office/ Kadurup adu

Branch Post Officer under Vearaﬁaili Sub Post Office/

ﬁead Poét 0ffice. The post carries allowances of Rs.275/-
per month. ’

2 The last date of recelpt of applacatlons in the office

ocf the undersxgned is 28-4-88

Following ars the candidéions attached to the post;
i) Age:

3

v

%he'applicant should heave completed 18 years of age

as on the date of issue of this notification. The

maximum age upto which a person appointed to thé past
can be retained in service will be 65 years.

ii) Educational Quélifiﬁationsh |

VIII Staddard. (Matrlculatlon or equivalent masy be

-~

referrad)
iii) Income and ownership of propertys
| T;a ﬁergun.applying for the plist ®f must have adequate
ﬁeanshaf liveiihood _He/Shg must have an a#aéuate source
of income snd mmust bé ag%e to offer suitable space to

-locate the Post Office, with provision for installation

of even public cell office (PCO)

iv) Residancgs ’ )
?he"persqn;té be appeinted to the Post must be a
ﬁe;manent resident of the villaéa where the post-
bffice‘is locatedy

Ve Xmh The person selected for appointment to the post



-2-
will bexxwmnsx have to furnish the prescribed security.

vi) No person @uiﬁing an)glaﬁt@%e office will be coneidered
i for appolntment to the ppst. |
3. The’ followlng documents should be submlttsd along with the
Eppllcat on. (5ae;1nstxuctioqs in the applicatdfn form).
i. Certi%;date regarding date of birth
ii) “Certificate rgg;rding educatiqna;,anlifica#ian
iii) Casts cgr@ificate from the ppes;;iﬁad authority.
ﬂ‘{in case the gpp}ibantdbqlqag§ te SC/ST.
ive iqcome and propesrty ce;tificate; '
Ve C;rtificate regarding Residence.
vi. —Employment éartificate and lattqr of permission
| Erom the employer to apply for the ED Post {In
case the appl;;én£ is a.partwtime/fuii-E;mg i
employe? of the State or Central Eavernmént

Department/Organisation or Panchayat Raj

ﬁegartment).

-~

iive In case the applicant is Ex.Servicemeﬁ/Ex-knmy
k éostal_persnnngl, proof of Aimy Sgrvicg‘ana_
- Discharge gertificataqghbgld be produced.
4. Impgrtént inst;uctiqns to the app@@cants;

I. Applications should be submitted only in the proforma

éncloaed to this notice and shoudd be in the
| app;ican#'s cwn hahdw:iting. Fdl% and clear infore-

mgtdon sh;yld be givgn in all éalumns of the appli«~
ca£ion, otherwise theuépplicgt;oq will not be considered.

ii. Theﬁapglications should bear the date of submission
;ithaut fail.

iii) The certlfzcates and uthar anclnsures eubm;tted

e

along with the appl;catlun should be noted in the
agp;zgatlon by the apgllcant himself in the mpsge
provided'in_tha application ungéer his/her signature.

This should be daone without faile



)l)

ca “3- - .
ive ALL the requized decuments/certificates should be
;ubmitteﬂ along with the spplication. No documents
will be accepted later or in place-meél; Applications
not accompanied with allhthq necessary partificatas
or with incomp;etg»information“y;;} not be taken
up for consideration end no further correspondence wil.
be entertained. |
Ve Applicatiqns receiyad after the fixed date i.e.
| will not be considereds.

L R A I

28-4-88 ! . i
- SignaturBd&~Designation of the
_Appointment atthority.
Vijayawada«521001,

(/;//,
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REGD.AD: A copy of this notification is issued %oz~

1o

-

4,

5.
6e
Te
8.
g.

ED SPM/BPM Kudurupadu BG

Posimaster/Sub Postmaster Veeravalli 5.0,
exhibit this notice as well as thergqugg@a of

application feeom, prnmihently onh the notice board

in their offices

ASPOs/SDI(P) VJ Best He will plesse ensure that
%Hé'naiiégzgpﬁiization Ffﬁrm is puk exhibited on the
naticembbard ofkthé congernad off%ces.

ﬂxﬁxihg Tha Hailmversee;l Gannavgram He shnuld‘

ensufe tﬁat{ﬁide publicity is given to this |
nojif}catinn in the‘B.D. village and itw hamlets if anye.
The Sarpanch Kaﬁurupédu‘

ihe %anda} Rebenue bfficsr1 Gannavaram.
The Block Development Office Gannavaram

The Qillag; Assistant Kodurupadu

'The Headmaster Kaduruﬁadu School

10, The station House Officer Kodurupadu

11+ The Employment OFficeze « o o o «

The above mentioned authorities (5 o 11 ) are

:equeéted to eshibit this notice and élsq'the ﬁroforma of

applicétinn enclosed to the notice on the notice boards of

thieri offices and in the gram Catohery &tc foxr the general

information of the public. 'Widéqublicity may be given to

i the availability of the vacaﬁcy notified in this notices

’ Signature and Designation.

. :

Vijayawada.



REGISTERED.

H

DEPARTMENT OF
SUB DIVISIONAL ™ INGP
YR YURL-5211
0ffice of the
Tc"

éri Pulagu Siva Prasada
Kodumpadus

hm.PG/Karumpadu/91 dt.

Subs Selecfion

POSTS, INDIA

EETOR (POSTAL)

350

Rao, S5/0 Guravadhlu

12011451,
tc the post of BPM B Korurupadue

[ I

I am visiiing kodurupadu village on 16~11-91 saturday.

please attend tb Korurupladu BO at 11.00 A.M. on Saturday with

oiiginal certificates/documents for verd verffication.

sd/-
Sub Divis?qul'Inspectqr(Postalf

Vuyyuru=521165.

/[/True Copy//

L—




Froms , N _ |
. " The Post Master General
P.SIVA PRASADA RAD . Andhra Pradesh,
KODURUFPADU . VIJAYAWADA. =~
BAVULUPADU MANDALAM ‘Municipal Complex,
KRI SHNA DISTRILCT. ‘OppeJai Hind Talkies.
v L : . |

\ Sirp Suk ' ) |

Subs Representetion submitted by Polusu Sive Prasada Reo
. . son of Guravayye of Kodurupadu, Bapulapadu Mandal
about the appeintment of dne Garikapati Surya-
prasad, son of Veéraswami as the Branch Post
Master leaving better qualified persons _
arbitarly « Reguesting "the cancellation of the
said appointmept - Reg.
t

| e

: e S
I beg to submit that I be%ong to Backward Class

Commqniﬁy and I, studigd Iﬁtg;ﬁgdiatg éfter pasaing ssC h
Examination but failed, i further beg to submit that I own &

house in the center of q&: vil?aga besidew land of an extent

| )
of about Ac.1.20. My age is 26 years, I further beg to submit

|
that I am désabled, L

L
L

L L . o .
2. I beg to submit that I am one of the epplicant for

, L
the Pest of BPM of Kodurupadus \

|

3. Irbeg to squit that I &ama to know that the authorities
are pleased to gppointmEQt ane‘Ea#ikapgti Sqryg Prasad as the

| . -
BPM The said Surya Prasad is not| having any proporties of his

own 4o locate the Post Dffice. B%s;des the same, the said

Suryapfaﬁad availga loan fa;ility&unde: the self amplOymént
scheme and misaﬁpropriated the_aa%d amount.

4e I beg to submit that the saidiSurya.P;asad belengs to upper
gésﬁe and he is not so much gducat%d gslmé. ”Thus‘w o

in all respects I am better aligible than Surya Prasad for

L
the sppointment as BPH,

5. .. 1 beg to-submit that the sppointment of Surya Prasad

i
as BPM leaving me who is more qualified is nothing-but arbitary
- o L . ,

I request you to be kind enadgh to enquire inte the matter

1

and appoinim me as the BPM of Kodurupedu by cancelling ghe

appointment of Surya Prasad and thus do justicee

Kodurupadu,

3 , de/-— P.SIVA PRASADA RAQ,
iiﬁgl P?/kéi { o - i . :




Central Administrative Tribunal
| HYDERABAD BENCH

I | .
f | | 6th Floor, Insurance Building
| Tilak Road, Abids,

| | Hyderabad.

Date: “7-15s

|

f : A. . No. ; |

I O.A. Regd Nf’ }H/‘?’L—
|

| .

I am to request you to remove the defects mentioned below in your
application, within 14 days from the date of issue of this letter; failing which
your application will not be registered and action U/R 5 (4) will follow.

‘ | |
B e A

Sl Aol o b 0
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BEFORE THE GENTRAL ADMINISTRATIVE TRIBUNAL: BYDERABAD BENCH
AT HYDERAB2AD

O.A. NO. 96 of 1992

Betweens:
P.Sivaprasada Raoc +e  HApplicant

and
\‘T‘he Sup j\‘\;\'&mﬂ“ﬁ_“ 'Qﬂ&(}ﬁﬁy\w CP&(‘:@-\) '\iu\‘%q_\u
2 The Sr. Superintendent of Post Officegs
Vijayawada Division, Vijayawada and
two others . ‘ .+ Respondnts

COUNTER AFFIDAVIT FILED ON BEHALF OF RZSPONDENTS 1l to 3

I, V,V.K.A.Mo‘nan Rab, S5/0 Laté Mohan Rao aged
about 57 vyears, working as Asst. Postmaster General(S&V)
0/c the Chief Postmaster General, A.P.Circle, Hyderabad,
résident of Hydersbazd, do hereby solemnly affirm and

state en oath as follows:=

1, I am the deponent hereing and as such I am well
acquainted with the facts of the case. I have read the
O.A. filed by the applicant and I submit that it does
not disclose any valid or substantial grbunds for the
grant of relief prayed for.

24 It is submitted that a brief history of the case

is that the post of Extra-Departmental Branch Post Master,
Kodurupadu EDBOa/w Veeravalli §,0., fell vacant on 24~7-91
consequent on the resignation tendered by the reguler
incumbent to the post. The 2nd respondent notified the
vacancy to the Employment Exchange on 29-7-¢l. &s no
candidates were sponsored by the Emplothent Exchange within
a period of one month, an open notification was issued on
30-8-91 in the B.0. village inviting applications from the
eligible candidates for selection to the post of ED BPM
Kodurupadu B.O. In response to the said open notification,
(12) Twelve applications were received. The 2nd respondent
got verified the genuineness of the particulars furnished

by the candidates in their gpplications through the 1st
respondent. The 2nd respondent scruitinised the applications

Aggéébﬁffi/ _ B Deponent/

Rsstr-Director { Adsi 3
oo the Chief Postmaster Ges
Atdhie Cisgle, Hyd-300 001
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and found that the 4th reSpondent‘posseésed better gquali-
fications in all respects, than the other candidates and
selected him for the post an issued orders vide Memo.
No.BE/217, dated 27-12-92, and the charge of EDBPM
Kodurupadu B.O. -was handed over to him on 31-12-1991 A/N.

3. Aggrieved of his non selection, the applicant
filed the present spplication without waiting for out=-
come of his appeal preferred to the Second respondent.
Thus O.A. is "premature" and lisble to be dismissed on
this ground " inlimine". -

4. In reply to Para-2, it is submitted that the
name of 4th respondent should be Garikapati Vara Prasada
Rao and not G.Surya Prasad as quoted by the applicant.

5. In reply to para-3, it is submitted that the
post in gquestion is Extra Departmental Branch Postmaster
and hot subpostmaster Kodurupadu as referred in this para.

6o In régly to pa:é—6, it is submitted that the
ndfffidation issued to the public by the 2nd respondent
cailing for thé'apblications for the post of EDBPM.
Kodurupadu -is No.BE/217, dated 30-8-91 and not BE/217,
dated 29-3-19€8.

7 e Twelve (12} applications were received for the . pum—
said post including the one from ﬁhe'Applicant and another

from R-4, It is .true that R-l iséued a notice to all the
applicants on 12-11-91 to produce all théir original certi-
ficates and -documents for verification at Kodurupadu BaO.
on 16-11-91, R=1 verified the documents ﬁroduced'by the
Applicants on 16-11-1991, o

8. The applicant produced the originals of all the
certificates, copies of whichlwere-submitted by him along
with his gpplication dated 20-0=91, .

ks

e In reply to para-6(b), it is submitted that it is
true that R-1 verified the original documents of all the

Agrt Tirector 1 A

ofo the Chief Postmuasier G::_n
addhis Ciras, Hyd-ouAnn
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candidates. He did not conduct any interview of the : \
éandidates as no interview is prescribed in the rules.

Hence no interview was conducted. It is not true that

R~1 recommended the name of the Applicant. He is not
expected to do so. He has submitted the report. on the
verification of the documents gnd other particulars

shown in the applications.

1o0. The selection of R-4 of he post of BPM Kodurupadu
was made by the 2nd respondent on a comparative examina-
tion of the merits and demerits of all the spplicants.

A communicstion under No.BE/217/91~92, dt.27-12-91 was-
i{ssued by the 2nd respordent to R=-1 informing of the
selection of R~4 and with instructions to appoint the
latter after observing usual formalities. A& copy of

this letter was marked to the selected candidate (R-4).

“11, . It is true that a copy of representation dated

28-12-01 addressed to the Postmaster General, Vijayawada‘
wés received by the 2nd respondent on 30-12-91 and a
report was to be submitted to PMG, Vijayawada but in

the meanwhile present O.A. was received. -

12, The selected candidate (i.e. R-4) has taken
charge s EDBPM Kodurupadu on 31-12-91 afternoon.

With reference to Grounds of O.A. it is submitted thats g

i) The selection is perfectly legal and made after

the due process.

ii? The procedure prescribed by the DRrector Genersl,
Department of posts, New Delhi has been correctly followed.

iii) No interview is presecribed for the selection. It
is true that the selection is made after verifying the

‘eligibility.conditions of all the candidates and on the

basis of ke comparative merits.- It is true that the
Applicant has passed 10th class,y But it is not true that
the spplicant has better educational gualificastion thabﬁ(g.
R-4 passed S8C and -also studied Intermediste. R-4 secured

233 marks (excluding Hindi) in SSC whereas the’ggplicanfﬁﬁ ,

secured only 211 merks (excluding Hindi). The applicant

—_—

aster Genetat

" glo the Chicf Postm
andhra Circle,

pyd-500 00}
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i.e. 16-11-1991.
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says that he belongs to Qackward Classes. It is as-

certained that the Applic
House in the Centre of th
tion was to be completed
The oth
tiled House located in th
is also accessable to all
educat ion the Applicant i
other counts alsc 1is not
propérties of the two can

ant is constructing an RCC
village and 1/3rd construc-

ss on the date of verification

or candidakexix viz. R-4 has a

e Centre of the village which
members of the public. By

s not better than R-4, On
better as claimed by him. The

Aidates are as followss-

Land House site
1. Applicant aAcre 1-15 Cents' 200.5q. Yards.
2. . . Rea.- iYacre 1-15 Cents  270-2 .Sqg. Yards.
ii%Acre 4-30 Cents
- iii)Acre 1-50 Cents
Total Acre 6=95 Cents
13,  Thus, the candidate R=-4 is not only better queali-

fied but having more prop

erty and was consildered  finan-

cially sound and hence was selected for the post.

iv) R~2 and-R-1 has no information zbout the alleged

default of R=4 in respect

of he loan, if any taken by him.

This cannot be taken into accounte.

v} It is not trie that
héving a tilled house and

He is
living therein with his father

R-4 does't own a house.

and he is only son to his father. The applicant's house
was still under.constrthion on the date of verificastion
j.e. 16~11-91., The house of R-4 was found suitable for
location of post office and accessable to all the members
of the public. Hence R<4 was not considered ineligible
on this count. |

vi) It is true that a ﬁahézar was received from the
Sarpanch, GRam Panchayat Kodurupadu with the signatures
of the Sarpanch and ten | members recommending the candi-
dature of he Applicant.| However, comparative merits,
after verification of the claims of all the candidates
It is not
true that the house of R-4 is gitusted in a corner of
the villsage.

Attestor. ' I DepOnent «
Rest. Divector { Adma ¥ . \ _'z'ﬁ“"“ <t

of¢ the Chicl Postmaster Gon
#tdhea Circle, Hyd-500 00:

have been considered and -R-4 was selected.
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vii) Tt is not true that the applicant has better

gqualifications. The appllcant passed SSC with 211

marks leaving Hindi and R-4 got 233 marks in SSC ‘leaving
R-4 also studied Intermediate. In the matter

——

&ndi.
re sound.

of Income and properties, 3-4 is mo
I

9 I p
14, In reply to para=9, it is submitted that the
applicant is not entitled for the selection to the

post of BPM and not entitled to any reliefs.

15. In reply to para-i9, {t is submitted that %£he
is not entitléd to any relief. The fourth respondent
was already appointed 1nwthe post of EDBPM, Kodurupadu

on 31-12-1991 Afternoon,
|

In view of dbové, the O.A. is devoid of merits

and hence lisble to be @ismissed with costs.

Deponent.

VERIFICATION

' I, the “above ﬁamed‘deponent herein do hereby
state that what all stated in the Counter Affidavit
ig true to the best df my knowledge, belief and in-
Hence verified on this, the ‘\T>QEQE§Y

formation.
of May 1992 at Hyderabad.

Dexonept .

AééiQES;f///

Aest. Yircoor { Adnin
ofe the Chicf Postmaster Gen
Axdhea Circle, Hyd-3500 0us

')‘-.
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BEFORE THE CENTRAL ADMINISTRATIVE °

PRIBUNAL : HYDERABAD BENCH
AT HYDERABAD.

C.ANC. g6 of 1992

Between:
P,Sivaprasada Rao .o Applica%t
. ke
’ and

The Sr.Superintendent of
Post Offieces, Vijayawada

Division, Viaayawada and

two others. .« Respondents

-

wMMW”’

NY RAM BHASKER RAO

: Advggate, High Court of A. P.

Muonai €. anet e Counsel Fof Central Gov,

H. No. 38/ [V, Vijayenagar Colony.
HYDERABAD-500 467

e -G T2

Ko vt ,'fo
A/—m[wil?‘iy
(ijﬂ_ V?V£)fNV;:;T(‘tD

N
%“*



C81I'RAL ADVINISTRATIVE T 5UNAL HYDERABAD BENCH: HYDERABAD

R.A./M A./C.A. NO.

ORIGINAL, xPPLICATION.NO. Qé/ 92

TRANSFER APPLICATION NO.
CERTIFICATE

Certified that no further action
taken and the case is fit for conulgnment
(Deéldeo)

-

Y/

Dateds /3/2 ‘77[,( A,

Counter Signed S .
Section Office;/Court Officer.©

PVM

o 19

- e m m mm e ws mA | = e e oam

*

OLD PETITION NO.

is reguired to be
to the Record Room

e

/

Stgnature of the Iealing asst.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABZD BENCH

AT HYDERABAD

0.A.No.96/92

BETWEEN:

P.5iva Prasada Razo

Date of Order: 232.11.94

.. 2pplicant.

1. The Sub Divisicnal Inspector (Fostal),
Vuyyuru - 521 165, Krishna District.

2. The Senior Superintendent_(Postal),

Vijayawacda Division,
Vijayawada - 520 001.

3. The Post Master Senerall,
G.P.0., Hyderabad-A.P.

4, G.Surya Prasad, S/o.Veera Swamy,

aged 35 years, B.P.M.
Kodurupadu Pest Office,

Bavulupadu Mandal, Krishna District.

Counsel for the applicant

Counsel for the Respondents

CORAM &

HON'*BLE SHRI A,.V_HARIDAZAN :

.. Respondents.

.s Mr.,M.V,Durga Prasad

+. Mr.N.R.Devraj

MEMBER (JUDL, )}

HON'BLE SHRI A.B,GORTHI : MEMBER (ADMN,)




Date of Order: 23,11,1994

Q.h,No,96/92
X

X &s per Hon'ble Shri A,V,.Haridasan, Member (Judl,)

The applicant and the 4th respondent were

among the candidates who responded tofoEification

for appointment to the post of E.D.Sub Post Master,
Kodurupeadu Branch Post Office, Both were eligible and
qualified, The selecting authority on consideration of
the records sclected the 4th respondent, Aggrieved by

the selection and appointment of the 4th respondent the
applicant has filed this application praying that it may
be declared that the selection of the 4th respondent for

appointment of E,D. Sub Post Master, Kodurupadu is illegal
be directed

and &pbitrary andiﬁék4§5;the respOndentg/to select the
It is averred in the application

applicant to that poSt.
that the selection and appointment of the 4th respondent

is without any legitimate criteria an¢ witnout following
the reservation for bgckward classes, It is further pu

alleged that the building offered by the}applicant for

housing the Branch Post Office is much better than the
one offéred by the 4th respondent, According to the
applicant in all respects ne being the bettér candidate th

of .
ndent is arbitrary and irrationa

T selectionfthe 4th respo

2. The respondents in their reply have contended
applicant the : _

that the candidature of the/4th reSpondent éﬁﬁ the other

candidates were scrutinised, the marks obtained by each

of them at the $.5.C. examination was considered and the

4th respondent was selected as he had beenfobtained 233

N



marks, while the applicant had obtained only 211,

They
also contend that the building offered by the 4th respon-

dent is in the centre of the village and convenient to

| .
house the Post Office, Therefore, the respondent contend

|
that the selection and appointment of the 4th respondent

|
in preference to the applicant was on the basis of the
[

comparitive merits oflthe cand idates and therefore no

intefference is called for,

We have heard the counsel on either side and
|

have also perused the Fecords, The file relating to the

3.

selection was also made available to us, The case of the

respondents that the 4th respondent had obtained 233 marks
while the applicant had obtained only 211 marks in the 8.S.C

examination is not disputed by the applicant, Thermfore
the 4tn respondent haslgot more marks than the applicant

|
in the S$,5,C0, examination,

|
the D.G.P&T that while considering the candidates for
|

There is an instruction of

selection of E,D,B.P.M./E.D.S,P.M, among Metriculates the
person who has got better marks in the examination

have a better chance tolbe selected., The respondents

has stated in the reply'that the building offered by
the 4th respondent is cénvenient and suitable for post

|
office, Therefore, on & comparitive assessment of the
|

merits of the 4th respoﬁdent and the applicant the competent
|
authority. found the 4thlre3pondent more meritofFious than
L
the applicant, We do not find any arbitraryness in this

decision so as to warrgnt judicial interference,

4, The case of thelapplicant that the reservation

for Backward Community h?s not been followed in making

' the selection is also not sustainable in as much as the

- post in question was not seserved for backward c¢lasses,.




el
On a careful scrutiny of the documents available and

the file relating to. the selection we find that there
15 no merit in the c¢laim of the applicant that the

) . arbltranjness
selection process is vitiated by £ In the result,
we find no merit in the applicaetion and the same is

dismissed without any order as to costs,

= <

<

(A.B.GORTI) ' (A V. HARIDAbRN)
Member (ABdmn, ) Member (Judl,

Dated : 23rd November, 1994

( Dictated in Open Court)
/%WV@1’7371%%

DEPUTY REGISTRAR(J)

sd
Copy to:

1. The Sub Divisional Inspector,(Postal), Yuyyuru - 521 155

2. The Senior Superintendént (Postal), Vijayawads Divisicn,
Vijayauwada - 520 001.
« The Pcst Master General, G.P.(0., Hyderabad.

+ One copy to Mr.M.Y.Durna Prasad, Advocate,CAT,Hyderabad,
One copy to Mr.N.R.Devraj,Sr.CGSC,CAT,Hyderabad,
Gne gppy to Library,CiT,Hyderabad,

YLKR

e

. One spare mpy. : P
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Typed by ' ’ Compuhzd DY

W Checkad by Approved iy

n THT CENTRAL SOMINIZTRATIU. TRIGH L
i HYDER1BYD BEHNCH HYDIR:3AD

THZ HON'BLZ MRLALYHARIDASAN MENJE?{?P

- AND

i

THE HON'BLE MRLALBLGORTHI ¢ MEZFASER L

”
3

S - | - DATED: 23-//qu

DRDER/EUDGMENT.

M.A AR /T2 No.

0.4.00. 94 /?i!;‘,.

T_fﬁ,[\]"j.

“Admittbed ond Intirim Jirectiins
Lasued,. .

Allowcd. .

Dispnsad of with Dirzction,
Dismissad. w—"

Nismissad ws withdrawn
Nismissed for default
Rejacted/ﬂrdsred

Mo order as to costs.

AV IR P
RN

Administrative Tribunal ‘
DESPAT CH
7¢DE c199L \@f”“}

HYDERABAD BE%CH;_J
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